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NITI RAJ SINGH CHAUDHURY) :   Sir,   I beg to 
move : 

"That this House concurs in the recom-
mendation of the Lok Sabha that a Joint 
Committee of the Houses to be called the Joint 
Committee on the Office of Profit be constituted 
for the purposes set out in the motion adopted by 
the Lok Sabha at its sitting held on the 15th June, 
1971, and communicated to this House, and 
resolves that this House do join in the said Jonit 
Committee and proceed to elect, in accordance 
with the system of proportional representation by 
means of the single transferable vote, five 
members from among the members of the House 
to serve on the said Joint Committee." The 
question was put and the motion was adopted. 

THE VICE-CHAIRMAN (SHRI AKBAR ALI 
KHAN) : I have to inform Members that the 
following dates have been fixed for receiving 
nominations and for holding election, if necessary, 
to the Joint Committee on Offices of Profit : 

Number of Members        ..   Five 
to be elected 
Last date and  time        ..   22nd    June, 
for receiving nomi- 1971, up   to 

nations 3 p. m. 
Last date  and  time        ..   23rd    June, 

for    withdrawing 1971   up   to 
the candidature 3 p. m. 

Date  and   time    of       ..   24th    June, 
election 1971       bet- 

ween 3 p. m. 
and 5 p. m. 

Place of election . .   Room No. 63 
First floor 

Method of election ..   Proportional 
representa 
tion by 
means        of 
the       single 
transferable 
vote. 

MESSAGE FROM THE LOK SABHA 
THE  MAINTENANCE   OF   INTERNAL   SECURITY 

BILL, 1971 

SECRETARY : Sir, I have to report to the House the 
following message received from the 

Lok Sabha  signed   by   the   Secretary  of the Lok 
Sabha : 

"In accordance with the provisions of Rule 
96 of the Rules of Procedure and Conduct of 
Business in Lok Sabha. I am directed to enclose 
herewith the Maintenance of Internal Security 
Bill, 1971, as passed by Lok Sabha at its sitting 
held on the 18th June,  1971." 
Sir, I lay the Bill on the Table. 

REFERENCE TO REPORT OF IMPEND- ING  
DECLARATION  OF    EMERGENCY IN WEST 

BENGAL 

SHRI NIREN GHOSH (West Bengal) : The 
other day I drew the attention of the House to 
newspaper reports of Government's intention to 
declare an emergency. . . 

THE VICE-CHAIRMAN (SHRI AKBAR ALI 
KHAN) : But have you taken permission of the 
Chairman ? 

SHRI NIREN GHOSH : Yes, I have. Let me 
complete it and you will understand. 

Shri, Om Mehta was saying that he would bring 
the matter to the notice of the Government and 
thereby it was implied that the Government would 
make a statement thereon. So I demand that 
statement here. 

THE SALARIES AND ALLOWANCES OF 
OFFICERS   OF PARLIAMENT [AMEND-

MENT) BILL, 1971 

THE MINISTER OF PARLIAMENTARY 
AFFAIRS AND SHIPPING AND TRANSPORT/^^ 
sprq ^qj ;ffa|;T gfo q-fV-^ ijjft (SHRI RAJ 
BAHADUR) : Sir, I move : 

"That the Bill further to amend the Salaries 
and Allowances of Officers of Parliament Act, 
1953 as passed by the Lok Sabha be taken into 
consideration." 

This Bill raises no controversy. Sometime back  
when  we   passed the main Bill in 1953. 
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the offices of the Deputy Chairman in the Rajya 
Sabha and the Deputy Speaker in the Lok Sabha 
were equated with the office of the Deputy Minister. 
In 1962 for reasons of importance of these two 
offices, they were equated with the status of the 
Minister of State. Some how or other, we could not 
bring forward the Bill in order to remove the 
anomaly that existed in the matter of allowances and 
salaries. For some reason or other, including the 
dissolution of the other House, this could not be 
done. This Bill is purely a consequential measure 
giving the status of the Minister of State to the 
Deputy Chairman and the Deputy Speaker. It is only 
to remove the anomaly in the matter of salary and 
allowances that we have brougnt forward this Bill. I 
hope that without importing any extraneous 
consideration in the course of discussion on this Bill, 
the House will be gracious to uphold the dignity and 
decorum of the high office of the Deputy Chairman 
and pass the Bill without much discussion. 

The question was proposed. 

THE VICE-CHAIRMAN (SHRI AKBAR ALI 
KHAN) : In the list I have the names of Shri 
Niranjan Varma, Shri Rajnarain and Shri Bhola 
Prasad. 

SHRI PITAMBER DAS (Uttar Pradesh): I would 
like to seek one clarification from the hon. Minister. 
Apart from salary and allowances, what are the other 
implications of equating the office of the Deputy 
Chairman to that of the Minister of State ? 

THE VICE-CHAIRMAN (SHRI AKBAR ALI 
KHAN) : You can make your speech since Shri 
Niranjan Varma is not here. 

SHRI PITAMBER DAS : First of all, I would 
like to have this clarification. 

SHRI RAJ BAHADUR : No other implication 
except that the office is given a higher status. It is 
not really fitting that we equate it with the office of 
the Deputy Minister. We thought it should be equal 
to the office of the Minister of State. This is in 
conformity with the decision we have earlier taken, 
out of deference to these two high offices. 

SHRI PITAMBER DAS : What other things 
does it affect just as it affects salary and allowances 
? 

SHRI RAJ BAHADUR : The Chairman is equal 
to the Minister. His Deputy is equal to the Minister 
of State. That is the plain and simple logic. 

SHRI PITAMBER DAS : Now I shall speak. 
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THE VICE-CHAIRMAN (SHRI AKBAR 

ALI KHAN) :  The House  stands  adjourned till 2.00 
p. M. 

The   House   adjourned   for   lunch  at one 
of the clock. 

The House reassembled after  lunch  at two 
of the clock. 

THE VICE-CHAIRMAN (SHRI AKBAR ALI KHAN) in 
the Chair. 

 

THE VICE-CHAIRMAN (SHRI AKBAR 

***Expungcd as ordered by the Chair. 
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THE VICE-CHAIRMAN (SHRI AKBAR ALI 
KHAN) : There are certain discretions which you 
have provided for in the Rules and which you have 
given to the Chair. It is a discretion. . 

THE VICE-CHAIRMAN (SHRI AKBAR ALI 
KHAN) : Please listen to me. When this matter ... 

 
THE VICE-CHAIRMAN (SHRI AKBAR ALI 

KHAN) : When this matter was brought to my notice 
by both the hon. Members who had spoken, when 
that expression was brought to my notice, then I felt 
that there was nothing wrong in directing its 
expunction. If it would have been a matter of great 
importance then, not withstanding what both the hon. 
Members said, I might not have agreed to it. I think it 
was such a matter in which when  both   the 
Members have agreed to it— 

I felt there was nothing wrong  in  expunging it.   
That is my decision.   I may be wrong. 

SHRI MAHAVIR TYAGI : So it is not 
expunction on merits. It is expunction on account of 
the consent of the parties. 

SHRI PITAMBER DAS : Not because of that 
but because the Chair thought it should be 
expunged. 
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SHRIMATI YASHODA REDDY (Andhra 
Pradesh) : Mr. Vice-Chairman, Sir, I quite agree with 
Mr. Tyagi when he said that quite a lot of the things 
which the hon. Members have said on this occasion, 
though pertinent, are highly irrelevant as far as this 
Bill is concerned. I must tell the Government that the 
Bill they have brought now is at a very wrong time 
and certainly it is open to the criticism which the 
Members of the House have made. Sir, this Bill 
relating to salaries and allowances for the Deputy 
Chairman and the Deputy Speaker should have been 
brought earlier and I do not think the very few 
Members would have raised any objection. It should 
have been brought at the time when their status was 
elevated and made to the status of Ministers of State. 
This criticism would not have come at that time but 
just after the elections, just after the. socialist slogans 
and just after Budget, when the Government of India 
and the people of the country are facing the critical 
times, they have chosen this time. I had agreed, Sir, 
to many things which we are having and which 
might not be fit for a country, but rightly or wrongly 
we have accepted them. I have nothing to quarrel 
with Shri Rajnarain. He said very relevant things and 
in every word of his, he quoted Mahatma Gandhiji. I 
do not want to take upon  myself to  quote Gandhiji, 
but I would 

like to say that very few people are there who want 
to do service to the country or to the people and still 
not take salaries. Certainly, Sir, how many great 
people like Gandhiji can we get in a country ? 
Unless a person is very great, unless a person is that 
great, I can assure him, people do not do the work 
and if there are many like that in a country, it would 
be better not only for India but for the whole 
universe. When it comes to emoluments and taking 
money, you may say something, but we all do take 
it—some take little and some little less. But certainly 
we cannot judge the service with money. 

If you want to reduce the salaries, go all over the 
set-up of the Secretariat, of the Ministries, and bring 
another Bill and change the administration. But it 
should not be linked with this Bill. Mr. Rajnarain 
said that the people who do the manual labour get 
much less. I agree that there are people who do not 
get anything at all today, but I want to ask him one 
question. What is the extent of the mental agony, the 
mental annoyance and the psychological fortitude 
that the hon. Deputy Chairman has to face in a 
House like this ? 

AN HON. MEMBER: With Mr. Rajnarain in it. 

SHRIMATI YASHODA   REDDY :  I  do 
not want to express your intelligence like this, but I 
can say that he would have gone mad if he had to 
handle a House like this, with nearly 250 
Members—with different views and different 
tempers—I do not envy the job of a Deputy 
Chairman or a Deputy Speaker, Sir. I say, the extent 
of his mental agony is not equal to the wages that he 
getting—they are not anything higher. If you are 
able to give so much to a Minister or to an Officer, I 
can also consider the way you are paying to a 
gentleman who is presiding today over the Rajya 
Sabha or the Lok Sabha—the wage they are getting 
is certainly not remunerative enough in comparison 
to the agony they undergo, even in terms of the 
money and the service. 

Lastly, Sir, I would like to say that I would like 
to save the money for the nation, but ... 

SHRI   CHITTA   BASU   (West  Bengal) Why 
you only ?  We also want it- 
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SHRIMATI YASHODA REDDY : Sir, only one 
thing more I would like to say about the money that 
we are paying for these two gentlemen. If our 
Members talk less and consume less time of the 
House, the huge amount of the money that the 
nation has to pay for the irrelevant, unwanted talk—
that you are hearing from morning till evening ... 

SHRI A. P. CHATTERJEE (West Ben-gal) :  
This is a reflection on the House itself. 

SHRIMATI YASHODA REDDY :  No, it 
is not a reflection on the House. It is with the 
permission of the Chair and the Members must 
realise the amount of time we waste in the name of 
the people, in the name of the country. I do say, 
there is no reflection on the House. I am quite 
responsible. I know we do waste our time. 

SHRI A. P. CHATTERJEE: May I rise on a point 
of order ? Every minute and every hour of this House 
at least statutorily is well-spent and if a particular 
Member gets up and says that we speak irrelevantly 
and the time is wasted. I think it is a serious 
reflection on this House and these words should not 
be there and should be expunged because it is 
contempt of this House. The House actually knows 
that it spends its time profitably and in the interests 
of democracy and unless we sepnd this time in this 
fashion the fabric of democracy would be in danger. 
If we took a little time that only shows that we took it 
in order to prove the blames and difficulties of the 
Government, otherwise how can the faults of the 
Government come out ? 

 
SHRI   BIPINPAL   DAS   (Assam) :    Mr. 

Chatterjee has proved her correct. 

THE VICE-CHAIRMAN (SHRI AKBAR ALI 
KHAN) : About this point of order I will say 
something. I think, as Mr. Chatterjee ... 
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Chair would like to hear the Members. But, if the 
Chair does not want to help, we cannot express our 
views as a matter of right. Only if the Chair wants 
or invites, we can. 

THE VICE-CHAIRMAN (SHRI AKBAR ALI 
KHAN) :   I do not want. 

 

THE VICE-CHAIRMAN (SHRI AKBAR ALI 
KHAN) :   Now, must finish. 

SHRIMATI YASHODA REDDY : I am grateful 
to Mr. Rajnrain. I entirely agree that in a democracy 
and democratic set-up views must be exchanged and 
even vehemently discussed. Certainly I have nothing 
against it, but sometimes I do feel, rightly or 
wrongly, and I honestly think that time is wasted. If 
we could control that, the little money that we are 
going to pay to the Deputy Chairman and the Deputy 
Speaker is quite appropriate. About the other things 
which my friend, Mr. Rajnarain, expressed, I have 
nothing to quarrel. As Mr. Tyagi said, this is neither 
the time, nor the place to discuss it. The Government 
should look into all the opportunities to cut down 
Governmental expenditure as otherwise in the 
present circumstances the people will not tolerate it. 
I support this Bill and I thank you very much. 

SHRI MONORANJAN ROY (West Bengal) : 
Mr. Vice-Chairman, Sir, we have not heard so 
eloquent a speech as she used to make when she 
was here in these Benches. Now, she has got a new 
master and so I find that her eloquency has gone 
down. She has supported the Bill. 

SHRI MAHAVIR TYAGI: She is our fifth 
columnist. 

SHRIMATI YASHODA REDDY : Tyagiji is 
our leader and he must have knowledge of many 
things. 

SHRI MONORANJAN ROY : We have heard 
about the Bill against defections, but since she is 
intelligent enough, she has gone over to that Bench 
before the Bill actually came. 

Now, here is a question of increasing the 
emoluments of our Deputy Chairman and the 
Deputy Speaker. Our House is concerned with the 
Deputy Chairman particularly and we have got no 
quarrel, but the way the Bilj has been brought 
forward and the agreements advanced by our hon. 
Minister are not all right. The reason given is that 
they want to raise the status of the Deputy 
Chairman. He is a little low in status now and you 
want to upgrade his status to that of a Minister of 
State. 
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[Shri Monorajan Roy] oppose it in principle. It is 
not a question of Rs. 250/- per month or not. We 
should take into consideration certain points. It is 
merely the status of a person in our society which 
our Prime Minister often says is a socialist society. 
She is going to build a socialist society and she 
wants "Gharibi Hatao," but is this the sign of 
"Gharibi Hatao"? You are increasing the salary of 
the Deputy Chairman and the Deputy Speaker and 
you are refusing to increase a pie in the dearness 
allowance of the fourth class staff, particularly of 
this House and also the Government of India staff. 
The other day they declared in no unmistakable 
terms that they were not going to increase any 
dearness allowance until the Pay Commission gave 
its recommendations. So, they should remain 
satisfied with their dearness allowance. Thanks to 
the new Budget that has been passed, the prices 
outside have gone up to a very considerable extent. 
Even in Delhi rice which was available for Rs. 2.20 
has gone up in price to Rs. 2.70 within the last week. 
The prices of vegetables and other commodities have 
gone up. It is not only a question of kerosene oil, 
which is used by the poor people. It is not only the 
question of coal which is not available in Delhi but 
other things also. If this is the condition of Delhi, the 
headquarters of the Government of India and our 
national capital, then we can well realise the 
condition of the price rise in our different States and 
different districts and villages. It is going up like 
anything at the same time this Bill has been 
introduced in which the pay and allowance, the 
salary and emoluments of the Deputy Chairman and 
the Deputy Speaker—we have great respect for 
them, to that I will come later ... 

AN HON. MEMBER : They want to measure it 
in terms of money. 

SHRI MONORANJAN ROY : That is of course 
the point. They want to measure it in terms of 
money. How can we measure prestige in terms of 
money ? That I said in the very beginning. When 
those Class IV staff and other staff have been 
denied an increase in Dearness Allowance, when 
our Labour Minister the other day called a 
conference of all the trade union leaders, 
inaugurated by the Prime Minister herself, and the 
papers were prepared by the bureaucrats, the IAS 
officers that there 

should be a wage freeze and there should be wages 
linked with production, that no wage rise will be 
tolerated, at that very moment this Bill is coming. I 
think this is the most inopportune moment when this 
Bill has been brought in order to raise the status and 
prestige of the Deputy Chairman. It is just the 
contrary. It is hitting on the prestige and status of the 
Deputy Chairman and the Deputy Speaker. It is not 
raising their status. It is degrading them, and they 
want to measuse the status, the responsibility and the 
prestige of the Deputy Speaker and the Deputy 
Chairman by way of giving Rs. 250 more. Mrs. 
Yashoda Reddy mentioned about controlling the 
House. When there is some tumult in the House, the 
Deputy Speaker or the Deputy Chairman is to be re-
warded with some more money when he controls the 
House when the House becomes unruly. The 
question is whether the Deputy Speaker or the 
Deputy Chairman should be paid some more extra 
money because he controls the House. Why not our 
Vice-Chairman who preside over the House be paid 
extra money for controlling the House ? They should 
also be paid more money because they control the 
House with much difficulty. It is not a question of 
bringing a Bill in order to raise the status of the 
Deputy Speaker or the Deputy Chairman to that of a 
Minister of State. That is a most obnoxious thing. 
(Interruption) I know the Government is responsible 
for corruption and wastage of crores of rupees per 
month for years here in our country. That is all 
nothing to them, but they bring a Bill to raise the 
wages and salary of the Deputy Speaker and the 
Deputy Chairman as if they are giving some 
emoluments and tips to them for controlling the 
House and for giving rulings in their favour. It is 
most degrading in that way.  That is why we must 
oppose this Bill. 

About the question of unemployment, about the 
question of our economy which is going down every 
day, we do not find any Bill coming in this House, 
excepting that in the Budget they have set apart 
some few crores. I do not know how they will be 
spent. I am sure unemployed people will not get any 
benefit. The money will go down some where in 
between, in the midway, into the hands of some 
bureaucrats and others. What about the question of 
unemployment ? What about the question of wages 
and salaries of the Central 
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Government employees ? Lots of employees are 
there who are groaning under the price rise, and 
they have not been given any increase in their 
salaries, any increase in the dearness allowance. 
That is why we cannot support this Bill, and we 
oppose it on principle. 

SHRI N. G. GORAY (Maharashtra) : Sir, I am 
opposing this Bill. Many Members in this House 
have quoted Mahatma Gandhi and Marx and other 
gp!at philosophers. Sir, I have not the courage to 
refer them because I think we have come far away 
from their original stand. If I may say so, we have 
buried Mahatma Gandhi five fathoms deep. With 
wine flowing as freely as we see in Delhi, in Tamil-
Nadu and elsewhere, with cabaret dances and what 
not, to refer to Mahatma Gandhi is, I suppose, more 
than adding insult to injury. So, I do not want to 
refer to that great man at all. Let us admit that we 
are living in a different world altogether. But I do 
want to refer to the position that we have taken 
ourselves, especially after the mid-term poll. Sir, we 
have promised the people that there will be an egali-
tarian society in India. We have said that the main 
slogan on which we shall be working henceforward 
will be that of garibi hatao. I would like to appeal to 
the Minister to look at the provisions of this Bill 
from that point of view. I am not, again, asking him 
to remember Mahatma Gandhi and other national 
leaders. 

Sir, it is very unfortunate that while trying to 
discuss this Bill we have to refer again and again to 
the Deputy Speaker and the Deputy Chairman. I 
have no grudge against them. But you see, Sir, 
unfortunately for them and perhaps unfortunately for 
us also, the Bill is coming before us at a time when 
we are trying to evolve an egalitarian society in this 
country. If you look at the provisions of the Bill, 
there are two provisions. One is to raise their salary 
by Rs. 250, and the other is to provide Rs. 250 by 
way of sumptuary allowance. So, it really comes to 
Rs. 500 per month. I would like to ask the Minister 
where was the necessity of it ? Did the Deputy 
Speaker or the Deputy Chairman say that they were 
finding it difficult to make both ends meet and 
therefore it was necessary to increase their salary by 
Rs. 250 and also their sumptuary allowance by Rs. 
250 ? Was it because that a representation was made  
by these two  officers  of Parliament 

that this Bill is being brought forward here ? Or is it 
because that there are certain mistaken ideas about 
protocol ? Sir, I do think that the Government still 
persists in having mistaken ideas about protocol. 
Bringing anybody to a particular standard means 
raising the salary ; dignity here is equated with 
salary. Sir, that is what I feel and I say it the most 
obnoxious feature of a Bill like this. Sir, here in 
Delhi when we are building a new city, you will find 
that this particular idea of dividing the society on the 
basis of salary is obvious everywhere. Those people 
who get more salary live in Shan Nagar ; those who 
get a little less stay in Man Nagar ; those who are 
Class IV employees, their colony is Sewa Nagar. 
You see, in every way, it seems that Chatur Varnya 
persists. Therefore, I will ask Mr. Raj Bahadur, he is 
such a good friend, whether this is the proper time, 
the opportune time for him to bring such a Bill 
before this House. It seems that we are not trying to 
understand the spirit of our own slogans, of our own 
resolutions. Sir, I am very sorry—the Leader of the 
House is here—only today I find in the Times of 
India a reference has been made to a special room 
that has been constructed for him. About a lakh of 
Rupees has been spent on it. I do not know whether 
it is true or not. I do not know whether Dik-shitji 
had asked for such a room. I know he was in the 
thick of struggle in 1930 and 1942. He was one of 
the guiding spirits. 

SHRI MAHAVIR TYAGI : He was with me in 
jail in 1921. 

SHRI N. G. GORAY : You must have spoiled 
him. So, Sir, I do not know whether the story is true 
or not. But it shows the way we look at things. I was 
told by the new! y-appointed Minister of State that 
as soon as he went to his bungalow he was told that 
he could spend Rs. 30,000 on renovation. If he 
wanted all the curtains to be removed he could do 
so. If he wanted all the furniture to be removed he 
could do so. If he wanted a particular type of carpet 
or some other tilings he could spend up to Rs. 
33,000. Sir, is it not time that we stop  doing this ? 

SHRI MAHAVIR TYAGI : He did not spend 
that money. 

SHRI N. G. GORAY : I was saying that this 
particular attitude of mind I am going to attack.   It 
does not fit in with the slogans and 
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[Shri N. G. Goray] 
professions and the promises that we have made to 
the poor, half-starved crores and millions of people 
here. 

I, therefore, say very humbly, please do not look 
at what the Opposition has said from this angle that 
whatever you do the Opposition will oppose. I know 
the famous dictum that it is duty of the Opposition to 
oppose, to expose and then to depose the 
Government. I know that. It is not from that point of 
view that I am speaking on this occasion. But I am 
asking : Why did you make this poor Deputy Speaker 
and the Deputy Chairman the victims of our attack ? 
You could have saved them by saying, "Well, we are 
now entering a new phase of our national life." 
Instead of raising their salaries and sumptuary 
allowances you could have really brought them 
down. You yourself, Sir, had suggested here while 
speaking on the subject that there should -be all 
round 10 per cent. cut. I agree with you, and I would 
suggest to the Government that instead of raising the 
salaries of these two officers bring down the salaries 
of all the Members of Parliament by 85 per cent. I 
have no doubt that all the Members of Parliament 
will agree with this. It is not only a question of 
economising but it is a question of putting a limit on 
our expenses, the question of trying to identify 
ourselves with the common people. 

I am not one of those who would drag Gandhiji's 
name everywhere. Whatever Gandhiji said was not 
correct. I do not agree with him that the barber and 
the advocate will get the same remuneration. I know 
these are things which are said by prophets. Lenin 
also had said that in Russia he would build latrines 
of gold just to show that gold does not mean 
anything to them. I do not think they have built any 
thing so far and they are not going to build anything 
like that at any time. But these are the absolute 
norms which the society should try to evolve. So I 
am not referring to Gandhiji in that spirit at all. But 
we certainly say socialism means a more egalitarian 
society which basically means that the gulf between 
the rich a d poo will be narrowed, narrowed to the 
limits possible. I would say, Sir, even at this hour it 
is not late for the Minister to withdraw this Bill, and 
for that, people like me will thank him. 

THE VICE-CHAIRMAN  (SHRI AKBAR 

ALI KHAN) :  Minister. 
SHRI DAHYABHAI V. PATEL (Gujarat) : Just a 

few minutes.   You know,  Sir,  I  do not make  long 
speeches.   As somebody  who  has been often  
criticising and has  been  troublesome to the Deputy 
Chairman, my sympathies are  with the Deputy  
Chairman.   I  have  no quarrel  with  the   proposed    
Bill.   So   many things have been said in  favour of 
raising their salary  and  allowances.   May    I  remind  
the hon'ble Members that we had a Deputy Chairman 
?   Her    salary   did    not   matter.   What mattered 
was the  way she conducted  herself. She was also a 
Deputy  Minister and Minister, at one time, of the  
Government.   It is how she conducted herself and  the 
manner  in which she conducted herself in  this 
House.   She lent dignity to  the  House  and to the 
Chair she occupied.  It is not money that brings it.  
Like many of my friends, I do not like connecting 
money  and  dignity.   I  think it  is rather insulting  to 
the occupant   of the  Chair   than giving him  any    
prestige.  As regards giving him some more 
emoluments  and so on, I am not against it.   I do not  
like to quote Gandhiji.   As Mr.  Goray  has rightly 
said,  we have gone miles away from Gandhiji  and 
his ideas. A generation has passed.   People  
remember him and  quote  him  whenever it suits 
them. We can quote something out of his writings 
when it suits  us on  this side.   And when it suits 
people on the other side,  they will quote him.   But let 
us remember that garibi has not gone.   Mrs. Gandhi 
might have won the election but she has not won the 
war against garibi. The costs are rising and it hurts 
everyone.  So, if this House in its wisdom proposes to 
give a little extra allowance to the Deputy Chairman, 
it should not be grudged.   The Deputy Chairman has 
to do a  lot  of entertaining and that sort of thing.   It is 
not a question of purely the irksome  work  of sitting   
in the chair.   There are so many other functions which 
the Deputy Chairman has to  do.  The House should 
look at it from a little broad-minded  point  of view 
and  not  grudge  this    little   extra  allowance which 
is proposed  to be given.   I am sure the Government  
has  considered  all   this,  and in these difficult times, 
if a little extra  money is given, it is not a great waste.  
Why don't you consider what is being given to  the 
hon. Ministers of the  Cabinet ?  The total cost of each 
Minister per year is Rs 4J lakhs, if you do not know it. 
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SHRI T. V. ANANDAN (Tamil Nadu) : And 
tax-free. 

SHRI DAHYABHAI V. PATEL : That that is 
tax-free. So, if you want to cut, that is where you 
have to look, not here. I am not saying that you 
should apply a cut there. That is not my idea. My 
idea is, you pay men well and get good work. If you 
pay the Ministers well and make them honest, I have 
no quarrel. But where you pay them well and do not 
get good work, I have always quarrelled against it. I 
have raised the matter very often and I do not want 
to repeat it. 

SHRIT. V. ANANDAN: Sir, only one point in 
the interest of the dignity of the House. The hon. 
Minister, while piloting the Bill in this House, said t 
hat the salary of the Deputy Speaker and the Deputy 
Chairman is being equated with the salary of the 
Ministers of State. Does it fit in right with the 
dignity of the Deputy Chairman and the Vice-
Chairman of the House ? The entire dignity now 
rests upon you, Sir, as the Vice-Chairman. And the 
Deputy Chairman is above everybody. Even the 
Prime Minister takes the decisions of the Deputy 
Chairman at times. Therefore, he is above 
everybody. So, the Minister should not have stated 
that his status is being equated to that of a Minister 
of State. May I not request you to expunge that 
remark in the introductory speech ? The other things 
you may allow to remain. It is only to honour and 
safeguard the dignity of the House that I have 
referred to this. 

THE VICE-CHAIRMAN (SHRI AKBAR ALI 
KHAN) : Miss Shanta Vasisht. I am sure you will 
be very brief. 

KUMARI SHANTA VASISHT (Delhi) : Only 
two minutes. I am very sorry that this Bill has been 
brought because while they emphasise and want to 
equate the Deputy Speaker and the Deputy 
Chairman with a Minister of State and so on, the 
status of the Deputy Speaker or the Deputy 
Chairman who presides over the House is even 
more superior to that of any Cabinet Minister or 
even of the Prime Minister. I do not think it should 
be considered salary-wise whether they are equal to 
the Ministers of State or otherwise because the 
Chair is held in the highest regard even above a 
Minister or a Cabinet Minister.  And respect 

is given to the Chair because it happens to be the 
Chair, though I think we would very much like the 
Chair to be always impartial and objective, which 
they are not always. It is a very serious matter that 
cliquishness or groupism or some party business has 
crept in so much in our politics now and everything 
goes with a group or with small cliques which 
function in this House or in the other House and they 
encroach upon the functioning and the proceedings 
very much. Those who are favourites are in one 
category and those who are not favourites are in 
another category. While we expect that an 
honourable position should be given to the Chair, we 
also expect that they should look upon everybody as 
equal. It is only fair that we should expect this much 
from the Deputy Chairman or the Deputy Speaker. I 
do not know to what extent they are under the very 
strong impact of the Prime Minister. Practically 
everytime they look to her to sec what she wants to 
say or what she wants to do. That influence is very 
much there on them. I think it is absolutely wrong 
and this just should not be done. (Interruption) Mr. 
Panda, this just should not be done if you want to 
have democracy, it is a different matter. But you 
cannot have democracy in this way and still call it a 
democracy. You cannot colour it according to your 
own ways. As far as sumptuary allowance is 
concerned, I do not know who are entertained, which 
groups are invited and which groups are not invited. I 
think it is ridiculous to have this sumptuary 
allowance. I think then it should be given to all other 
people including Members of Parliament. I think Mr. 
Om Mehta may be inviting his own friends. So also 
other Ministers may be inviting their own friends. I 
do not know anything about this sumptuary 
allowance. It is a waste of money. It is used to look 
after their own friends, perhaps to promote this group 
or that group. So I strongly oppose this Bill. I think it 
is absolutely uncalled for at this moment. • 

THE   MINISTER    OF   WORKS   AND 
HOUSING (SHRI 
UMA SHANKAR DIKSHIT) : Mr. Vice-Chairman, 
I want to say a word about the reference made by 
my friend, Mr. Goray, to a press comment that a 
hundred thousand rupees have been spent on 
constructing a room or something of that kind. It is 
not correct to say that.  No room has   been 
constructed at 
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[S'lri Uraa Shankar Dikshit] 
my residence.   The    allegation  made in  the 
Hindustan Times... 

SHRI N. G. GORAY : It is in the Times of 
India, Current Topics. 

SHRI UMASHANKAR DIRSHIT : That I 
missed, I saw the Hindustan Times report and I 
promptly contradicted it the next day. That should 
stand. So far as I am concerned, whatever 
expenditure was incurred, it was within the rules, 
within the limits permitted. 

 
SHRI UMA SHANKAR DIKSHIT : Rs. 38,500. 

Including new expenditure the limit Rs. 33,500. The 
total expenditure including new expenditure is less 
than Rs. 38,500. The articles taken from the stores 
are accounted for in Rs. 38,500. Even articles which 
are five years old, furniture which is five years old, 
there used in the house. Therefore, that the 
expenditure was Rs, 1 lakh or Rs. 2 lakhs is all 
grossly exaggerated and distorted. The main point is 
that I have incurred expenditure well within the 
limits permitted to Ministers. I do not claim any 
special position. I do not claim any austerity or 
simplicity. 

 

 
SHRI RAJ BAHADUR :   Mr. Vice-Chair-man, I 
have listened to the observation   made by my friends 
opposite with great respect  and attention.   I   must   
assure   my    friends   Shri Goray and Shri Tyagi—he 
is  not  here—that whatever they   have  said could  
be   expected of them  as  old  freedom   fighters   
who  have devoted   most   of their  life   time   to   
certain values which we all cherish.   We must be 
able to live upto   them.   I  can  assure   the   House 
that we all do live   upto   them.  But  the  cir-
cumtances in which we have been placed  and the   
things  wc have  inherited  and the background that 
we have in our   country   perhaps all these do not 
permit us to do that. I   would be the last man to quote 
Gandhiji if we  cannot live upto that ideal which he  
had   placed before us.   But let  us   all   search  our 
hearts. Let us do some introspection.   That is the first 
thing.   If we can do that, we will have achieved a lot.   
Therefore, I would beg of my friend Shri  Goray  and  
Shri Tyagi,   in    particular, not  to  think   that   by   
trying   to    bring  this measure we have tried to 
compromise with the dignity or  position  or  status of 
the  Deputy Chairman.  As presiding officer,  he  is 
above all those who are sitting here.   It  is not a 
question   of weighing    his   dignity hand  his status 
in the balance of mere salary  or  emoluments.  The 
question is, if a  certain scale of salary and 
emoluments is attached to the  post, shall  we give it 
to them or not ?  Sir, can we discriminate ?   When 
we say that the salary  of the   Chairman  or  Salary of 
the Speaker   is equivalent to or equal to that of a  
Minister of Cabinet  rank, the status  of the  Speaker  
or Chairman  as  a  presiding   officer    does    not 
become equated to that of a Cabinet  Minister. ' We 
simply say that the scale of salary attached 
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to that post should be given to him. In this case, the 
anomaly was continuing for a number of years, that 
is, from 1962 when the decision was taken equating 
the office of the Deputy Chairman to that of a 
Minister of State in the matter of scale of 
emoluments. The point is that the salary and 
allowances due to him are not being given. Shall we 
allow that anomaly to continue ? Shall we allow that 
discrimination to continue ? It is not a question of 
adding Rs. 500/- to his salary. It is cuestion of giving 
something which is due to him. 

Then on this simple question certain issues have 
been raised from that side. Questions such as 
unemployment, or garibi Hatao and dearness 
allowance etc. have been raised. We are as much 
concerned about these things as Members on the 
other side are and with the massive mandate of the 
people we have received, we are duty-bound to see 
that the assurances, aspirations and objectives that 
we have placed before ourselves are fulfilled. We 
have never claimed and our leader the Prime 
Minister has not certainly claimed that she has a 
magic wand by which she can remove 
unemployment or achieve garibi hatao in a day or a 
moment. We have to put our heads together and 
then work for the achievement of their national 
aims. 

The question  of dearness  allowance    was raised.   I   
have   dealt   with labour.   I   have been a Minister 
earlier for 16 years and during that period I have 
dealt with labour demands. My experience hai been 
that  we are  chasing price indices with rise in the  
dearness  allowance.   Immediately after a rise in the 
dearness allowance is  allowed,   the  grocers  and 
other middlemen inflate their prices and the result is 
the real wage of a labour or employee remains where 
it was.   The  extra  dearness  allowance he gets  is 
snatched  from  his  hands  by    the middlemen.  
This is a matter which  we  have got  to seriously    
consider.  Otherwise,   it    is a vicious circle of 
rising prices followed   by increase in dearne-ss 
allowance.  How  can we really meat   this  situation  
and  how can we achieve our ideal  of garibi hatao ?   
We have to think in practical terms.  We have got 
our own ideas and government is working on them. 
What is that, we cannot  say  at  the  moment 
because this is neither the place nor the occassion to 
do it. But this is a matter whirVi rminr« 

fresh consideration  with  an  open  mind and we are 
doing that. 

The question was asked how far we have 
removed disparity in income. I was just sitting here 
doing a bit of arithmetical calculation. In the so-
called good old days before Independence, the 
average salary of a Class IV peon or a patwari or a 
teacher in my State was Rs. 10 or even Rs. 8/- 
whereas that of the Minister of Executive Council at 
Delhi was Rs. 5,000/-. Thus the ratio was 1 : 500. 
Today, I can say without fear of contradiction, that a 
Class IV employee gets Rs. 100/- put all things 
together. As against Rs. 2,250/-given to a Minister, 
this ratio has come down to 1 : 22.5 i. e. it has come 
down from 1 : 500 to 1 : 22.5 again, if we compare it 
with that of the emoluments of Members of 
Parliament, on the basis of the previous scale of Rs. 
410/-p. m. and Rs. 21/- as DA which a member 
receives daily for about seven month in a year 
because seven months is the average— the 
calculation would come to about Rs. 767/-p. m. and 
so, the equation would be 100 : 767 or 1 : 7.67 and 
with the increased emoluments that we have now 
effected in our M. P.'s salaries and emoluments 
monthly average comes down to Rs. 392/-, the 
emoluments of a Member of Parliament are now Rs. 
1,392/-or or more. I am giving you the figure. This 
bring the ratio to 1 : 13.2 or 1 : 14. So I can say 
without any fear of contradiction that we are moving 
and not static. I would like to state that either you 
want that all those salaries should have been pegged 
at Rs. 10/- and also the salaries of the Ministers 
should have been brought down from Rs. 5,000/- to 
Rs. 500/-. 

But all these matters are, if I am to say so, with 
all respect, extraneous and not germane, not relevant 
really to the consideration of this simple measure, 
namely, to give the prescribed emoluments to the 
Deputy Chairman and the Deputy Speaker and this 
does not amount to very much and I do not want to 
bring polemics in this. This is really a matter which 
concerns the dignity and decorum of the House and 
the symbol of that dignity, namely, the Deputy 
Chairman and the Deputy Speaker. I won't like to 
enter into any controversy. If we have failed in our 
conduct or have failed otherwise, we shall have to  
go  to 
the  people  again  and  seek  their    mandate. 
wn. _ — i- ------------ < .-'«-" 
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[Shri Raj Bahadur] 
are grateful to them for returning us with that 
mandate and we shall try our best and I am sure we 
are trying to go by the mandate that has been given 
to us and we are second to none in our enthusiasm 
for the under-dogs, for the unemployed and for the 
objective of 'garibi hatao'. We have been trying to 
do as best as we can with the limited resources and 
all the handicaps that we have. That is allj Sir. 
Thank you, Mr. Vice-Chairman. 

SHRI DWIJENDRALAL SEN GUPTA (West 
Bengal) What is the allowance of a Minister ?...  
(Interruptions) 

SHRI RAJ BAHADUR : As Deputy Minister, I 
used to sign on Rs. 1,400/- a month, as a Minister of 
State I used to sign on Rs. 1,800/- and as Cabinet 
Minister, it is about the same, and I do not have 
many privileges. 

SHRI D. K. KAUL (Rajasthan) : Sir, he has said 
that for seven months the House is run and he has 
calculated it on that basis, 

SHRI RAJ BAHADUR : May be that it is for six 
months.   (Interruptions) 

SHRI B. K. KAUL : It is not more than three 
months or four months.   (Interruptions) 

 

 
THE VICE-CHAIRMAN :  The  question is : 

"That the Bill further to amend the Salaries 
and Allowances of Officers of Parliament Act, 
1953, as passed by the Lok Sabha, be taken into 
consideration." 
The motion was adopted. 

THE VICE-CHAIRMAN   (SHRI AKBAR ALI 
KHAN) :  We shall now take up clause-by-clause 
consideration of the Bill. Clauses 2 and 3 were 
added to the Bill. 

Clause I, the Enacting Formula and the Title were 
added to the Bill. 

THE VICE-CHAIRMAN   (SHRI AKBAR ALI 
KHAN) :   Shri Raj Bahadur. 

SHRI RAJ BAHADUR :  Sir, I move : "That the 
Bill be returned." 

The question was put and the motion was adopted. 

ANNOUNCEMENT RE ARREST OF SHRI 
PREM   MANOHAR,    MEMBER, RAJYA 

SABHA 

THE VICE-CHAIRMAN (SHRI AKBAR ALI 
KHAN) : I have to inform Members that the 
following wireless message dated the 20th June, 
1971, has been received from the Chief Secretary, 
Government of Uttar Pradesh, Lucknow: 

"Shri Prem Manohar, Member, Rajya Sabha, 
arrested at 11-05 hours on 20. 6. 71 at Kanpur 
Central Railway Station under Section 147/841 I. 
P. C, read with section 120, Railway Act, and 
lodged in District Jail, Kanpur. The above-
mentioned Member along with several others 
bcloging to Bhartiya Jan Sangh were 
demonstrating at Railway Station against Hie 
increase in Railway fares and obstructed the 
movement of the Lucknow-Jhansi Mail by 
standing before the Railway Engine of the train. 
Offence   cognizable.   Were   offered   to   be 


